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 MR.  DEPUTY-SPEAKER  :  The
 question  is  :

 “That  the  Bill  to  provide  for  the
 authorisation  of  appropriation  of
 moneys  out  of  the  Consolidated
 Fund  of  India  to  meet  the  amounts
 spent  on  certain  services  during
 the  financial  year  ended  on  the  3151
 day  of  March,  1966,  in  excess  of
 the  amounts  granted  for  those  ser-
 vices  and  for  that  year,  be  taken  into
 consideration.”

 The  motion  was  adopted.
 MR.  DEPUTY-SPEAKER

 question  is  :
 :  The

 “That  clauses  1,  2,  3,  the  Schedule,
 the  Enacting  Formula  and  the  Title
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clauses  1,  2,  3,  the  Schedule,  the

 Enacting  Formula  and  _  the  Title
 were  added  to  the  Bill.

 SHRI  ४.  ८.  PANT:  Sir,  I  move:
 “That  the  Bill  be  passed.”

 MR.  DEPUTY-SPEAKER:  The
 question  is  :

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 18.01  hrs.

 *DEMANDS  FOR  SUPPLEMENTA-
 RY  GRANTS  (UTTAR  PRADESH),

 1968-69
 MR.  DEPUTY-SPEAKER:  The

 House  will  now  take  up  discussion  and
 voting  on  the  supplementary  Demands
 for  Grants  in  respect  of  the  Uttar
 Pradesh  Budget  for  1968-69,  for  which
 two  hours  have  been  allotted.

 DEMAND  No.  9,  ELECTIONS
 MR.  DEPUTY-SPEAKER  :  Motion

 moved  :

 AUGUST  26,  1968  1968-69  1796

 “That  a  Supplementary  sum  not
 exceeding  Rs.  56,11,000  be  granted to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1969¥  in  respect  of 33 ‘Elections’.

 DEMAND  No.  10,  GENERAL  ADMINI-
 STARATION

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  9,900  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  315
 day  of  March,  1969,  in  respect  of 335 ‘General  Administration’.

 DEMAND  No.  11,  COMMISSIONERS  AND
 District  ADMINISTRATION

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.22,87,400  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1969,  in  respect  of
 commissioners  and  District  Admini-
 stration.

 DEMAND  No.

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 14,  ‘JAILS.

 “That  a  Supplementary  sum  not
 exceeding  Rs.  74,600  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Uttar  |
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment

 *Moved  with  the  recommendation  of  the  President.
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 during  the  year  ending  the  31st
 day  of  March,  1969,  in  respect  of
 ‘Jails’.

 DeMAND  No.  15,  POLIce
 MR.  DEPUTY-SPEAKER :  Motion

 moved  :
 “That  a  Supplementary  sum  not

 exceeding  Rs.  26,55,900  be  granted
 to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  315
 day  of  March,  1969,  in  respect  of 333 ‘Police’.

 DEMAND  No.  17,  SCIENTIFIC  RESEARCH
 AND  CULTURAL  AFFAIRS

 MR.  DEPUTY-SPEAKER :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,37,400  be  granted
 to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment  during
 the  year  ending  the  315  day  of  March,
 1969,  in  respect  of  ‘Scientific  Research
 and  Cultural  Affairs’.”

 DEMAND  No.  18,  EDUCATION

 MR.  DEPUTY  -SPEAKER :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,800  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1969,  in  respcect  of 335 ‘Education’.

 DEMAND  NO.

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 19,  MEDICAL

 “That  a  Supplementary  sum  not
 exceeding  Rs.  15,22,300  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Uttar
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 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  315
 day  of  March,  1969,  in  respect  of
 ‘Medical’.””

 DEMAND  No.  21,  AGRICULTURAL
 DEVELOPMENT

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  500  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  31st
 day  of  March,  1969,  in  respect  of 333 ‘Agricultural  Development’.

 DEMAND  No.  23,  ANIMAL  HUSBANDRY
 AND  FISHERIES

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  400  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  31st  day
 of  March,  1969,  in  respect  of  ‘Ani- 339 mal  Husbandry  and  Fisheries’.

 DEMAND  No.  24,  CO-OPERATION
 MR.  DEPUTY-SPEAKER  :  Motion

 moved  :
 “That  a  Supplementary  sum.  not

 exceeding  Rs.  12,00,000  be  granted
 to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of
 Uttar  Pradesh  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 31st  day  of  March,  1969,  in  respect 333 of  ‘Co-operation’.

 DEMAND  No.  25,  INDUSTRIES
 MR.  DEPUTY-SPEAKER :  Motion

 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  8,90,000  be  granted
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 [Mr.  Deputy-Speaker]
 to  the  President  out  of  the  Con-
 solidated  Fund  of  the  State  of
 Uttar  Pradesh  to  defray  the  charges
 which  will  come  in  course  of  pay- ment  during  the  year  ending  the
 31st  day  of  March,  1969,  in  respect of  ‘Industries’.””

 DeMAND  No.  26,  PLANNING  AND
 Co-ORDINATION

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  100  be  granted  to
 the  President  out  of  the  Conso-
 lidated  Fund  of.  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  31st
 day  of  March,  1969,  in  respect  of
 ‘Planning  and  Co-ordination’.”

 DEMAND  No.  28,  INFORMATION
 DiRECTORATE

 MR.  DEPUTY-SPEAKER :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  3,000  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Uttar  Pradesh
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3lst  day  of
 March,  1969,  in  respect  of  ‘Infor-
 mation  Directorate’.”

 DEMAND  No.  29,  SCHEDULED  AND
 BACKWARD  CLASSES

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  300  be  granted  to  the
 President  out  of  the  Consolidated
 Fund  of  the  State  of  Uttar  Pradesh
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  31st  day  of
 March,  1969,  in  respect  of  ‘Scheduled
 and  Backward  Classes’.”

 DEMAND  No.  31,  IRRIGATION  WORKS
 MET  FROM  REVENUE

 MR.  DEPUTY-SPEAKER  ::  Motion
 moved  :
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 “That  a  Supplementary  sum  not
 exceeding  Rs.  6,02,300  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3tst
 day  of  March,  1969,  in  respect  of
 ‘Irrigation  Works  met  from 33 Revenue’.

 DEMAND  No.  32,  IRRIGATION  EsTa-
 BLISHMENT .

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  26,00,000  be  granted
 to  the  President  out  of  the  Conso-
 lidated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  318
 day  of  March,  1969,  in  respect  of
 ‘Irrigation  Establishment’.”

 DEMAND  No.  33,  PUBLIC  WORKS  MET
 FROM  REVENUE

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  2,45,59,300  be  granted
 to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  or  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  31st  day
 of  March,  1969,  in  respect  of  ‘Public
 Works  met  from  Revenue’.”

 DEMAND  No.  36,  GRANTS-IN-AID  OF
 PuBLIC  WoRKS

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,000  be  granted  to
 the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1969,  in  respect  of
 ‘Grants-in-aid  of  Public  Works’.”
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 DEMAND  No.  44,  EXPENDITURE  CON-  “That  a  Supplementary  sum  not
 NECTED  WITH  NATIONAL  EMERGENCY  exceeding  Rs.  3,00,00,000  be  granted

 to  the  President  out  of  the  Conso-
 MR.  DEPUTY-SPEAKER  :  Motion  lidated  Fund  of  the  State  of  Uttar

 moved  :  Pradesh  to  defray  the  charges  which
 crs  will  come  in  course  of  payment

 That  a  Supplementary  sum  not  during  the  year  ending  the  315
 exceeding  Rs.  115,700  be  granted  day  of  March,  1969,  in  respect  of
 to  the  President  out  of  the  Consoli-  ‘Capital  Outlay  on  Multipurpose dated  Fund  of  the  State  of  Uttar  River  Schemes’.”

 nae
 to  defray  the  chatges  which

 will  come  in  course  of  payment
 during  the  year  ending  the  318  Poa  a  coos
 day  of  March,  1969,  in  respect  of
 ‘Expenditure  connected  with  Na-  MR.  DEPUTY-SPEAKER  :  Motion
 tional  Emergency’.”  moved:

 “That  a  Supplementary  sum  not
 DEMAND  No.  45,  CAPITAL  OUTLAY  ON  exceeding  Rs.  2,43,09,300  be  granted AGRICULTURAL  SCHEMES  to  the  President  out  of  the  Consoli-

 dated  Fund  of  the  State  of  Uttar
 MR.  DEPUTY-SPEAKER  :  Motion  Pradesh  to  defray  the  charges  which

 moved  :  will  come  -in  course  of  payment
 during  the  year  ending  the  31st  day

 “That  a  Supplementary  sum  not  of  March,  1969,  in  repect  of  ‘Capital
 exceeding  Rs.  10,00,00,000  be  granted  =  Outlay  om  Irrigation  Works’.””

 ve  ihe
 President  out  of  the  Conso-

 lidated  Fund  of  the  Sate  of  Uttar  र  TLA
 Pradesh  to  defray  the  charges  which

 DEMAND  N
 ae  ca

 ‘LAY ON

 will  come  in  course  of  payment
 during  the  year  ending  the  318  MR.  DEPUTY-SPEAKER  :  Motion
 day  of  March,  1969,  in  respect  of  moved :
 oe  oO  utlay  on  Agricultural  “That  a  Supplementary  sum  not

 exceeding  Rs.  1,00,31,400  be  granted
 to  the  President  out  of  the  Conso-

 DEMAND  No.  46.  CAPITAL  OUTLAY  ON  lidated  Fund  of  the  State  of  Uttar
 INDUSTRIAL  AND  ECONOMIC  DEVE-  Pradesh  to  defray  the  charges

 LOPMENT  which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the

 MR.  DEPUTY-SPEAKER  :  Motion  31st  day  of  March,  1969,  in  respect
 moved:  of  ‘Capital  Outlay  on  Public  Works’.”

 exomding  Re  TOS  OL 00  be  granted
 DEMAND  No,  50,  CAPITAL  OUTLAY  ON

 to  the  President  out  of  the  Conso-  ROAD  TRANSPORT  AND  OTHER  SCHEMES
 lidated  Fund  of  the  State  of  Uttar  AKER  be  Moti
 Pradesh  to  defray  the  charges  which  mt  फ  EPUTY-SEE  —
 will  come  in  course  of  payment
 during  the  year  ending  the  318  “That  a  Supplementary  sum  not
 day  of  March,  1969,  in  respect  of  exceeding  Rs.  1,82,000  be  granted
 ‘Capital  Outlay  on  Industrial  and  to  the  President  out  of  the  Consoli-
 Economic  Development’.”  dated  Fund  of  the  State  of  Uttar

 Pradesh  to  defray  the  charges  which
 DEMAND  No.  47,  CAPITAL  OUTLAY  ON  will  come  in  course  of  payment

 MULTIPURPOSE  RIVER  SCHEMES  during  the  year  ending  the  31st  day
 of  March,  1969,  in  respect  of

 MR.  DEPUTY-SPEAKER  :  Motion  ‘Capital  Outlay  on  Road  Transport
 moved:  and  Other  Schemes’.”

 35—4  LSD/68
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 DEMAND  No.  53,  LOANS  AND  ADVANCES
 BEARING  INTEREST

 MR.  DEPUTY-SPEAKER  :  Motion
 moved  :

 “That  a  Supplementary  sum  not
 exceeding  Rs.  9,65,40,000  be  granted
 to  the  President  out  of  the  Consoli-
 dated  Fund  of  the  State  of  Uttar
 Pradesh  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  315
 day  of  March,  1969,  in  respect  of
 ‘Loans  and  Advances  bearing  Inte- 3 Test.

 There  are  some  cut  motions  notice
 of  which  has  been  given.  Are  they
 being  moved  ?

 SHRI  SATYA  NARAIN  SINGH
 (Varanasi)  :  I  want  to  move  थी  the
 cut  motions  standing  in  my  name.
 (Nos.  110  39).

 SHRI  SARJOO  PANDEY  (Ghazi-
 pur):  I  also  want  to  move  all  my
 cut  motions  (42  to  50).

 SHRI  MAHANT  DIGVIJAI  NATH
 (Gorakhpur):  1  want  to  move  my
 cut  motions  (Nos.  51  to  96  and  119  to
 142).

 SHRI  OM  PRAKASH  TYAGI
 (Moradabad):  I  want  to  move  my  cut
 motions  (Nos.  97  to  108).

 SHRI  RAGHUVIR  SINGH  SHA-
 STRI  :  (Baghapat)  :  1  want  to  move
 my  cut  motions  (Nos.  144  to  156).

 MR.  DEPUTY-SPEAKER  :  The
 cut  motions  may  be  moved,  subject
 to  their  being  otherwise  admissible.

 SHRI  SATYA  NARAIN  SINGH  :
 (Varanasi):  1  beg  to  move  :

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Growing  expenditure  on  Police
 Force  in  the  State  (1)]

 AUGUST  26,  1968  1968-69  1804

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  take  action  against
 guilty  police  officials  (2)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Collusion  of  Police  with  anti-
 social  elements  in  Varanasi  where
 a  demonstration  was  organised  by
 Communist  Party  of  India  (Marxist)
 on  the  7th  July  1968  Gy}

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Growing  police  repression
 throughout  the  State  (4)}
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 (Corruption,  bribery,  nepotism,
 bureaucratism  and  criminal
 tendencies  in  the  police  depart-
 ment  (ओ

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 (Interference  of  polic>  officials
 in  industrial  disputes  in  favour
 of  employers  (6)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  asum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Increasing  crime  wave  in  the
 State  (7)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Encouragement  given  by  cer-
 tain  police  officials  to  communal
 elements  in  the  State  (8)]
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum_  not
 exceeding  Rs.  26,55,900  in  respect
 of  Police  be  reduced  by  Rs.  100.”

 [Failure  to  keep  close  watch
 on  the  activities  of  Mahesh  Yogi
 at  Hardwar  (9)]
 “That  the  Demand  for a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 {Failure  to  withdraw  ८8565
 against  workers  and  T.U.  func-
 tionaries  in  Modinagar  (10)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Police  repression  on  peasants
 and  agricultural  workers  in  Baha-
 raich  (11)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 (Need  for  fixation  of  grades  to
 teachers  in  aided  schools  at  par
 with  other  teachers  employed  in
 Government  Schools  (12)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100.”

 [Inhuman  treatment  given  to
 patients  admitted  in  Goverment
 hospitals  (13)]
 “That  the  Demand  for a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100.”

 (Failure  to  take  measures  to
 improve  public  health  in  the  rural
 areas  (14)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100."
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 [Lack  of  adequate  medical  faci-
 lities  for  women  patients  in  rural
 areas  (15)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100.”

 [Non-provision  of  medicines  in
 hospitals  throughout  the  State  (16)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100.”

 [Sale  of  medicines  by  hospital
 authorities  in  Government  hos-
 pitals  (17)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100.”

 [The  practice  of  asking  patients
 to  purchase  medicines  from  open
 market  by  the  doctors  in  Govern-
 ment  hospitals  (18)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100.”

 [Inadequate  and  unhygienic  food
 supplied  to  indoor  patients  in
 Government  hospitals  (19)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100.”

 {Favouritism  shown  by  hospital
 authorities  in  Government  hos-
 pitals  (20))
 “That  the  Demand  for  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  Agricul-
 tural  Development  be  reduced  by
 Rs.  100.”

 [Failure  to  distribute  waste  land
 to  the  landless  labourers  and
 poor  peasants  (21)]
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 (Shri  Satya  Narain  Singh]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  Agricul-
 tural  Development  be  reduced  by
 Rs.  100.”

 [Inadequate  facilities  for  con-
 struction  of  tube-wells  in  eastern
 districts  of  Uttar  Pradesh  (22)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  Agricul-
 tural  Development  be  reduced  by
 Rs.  100.”

 [Lack  of  facilities  for  loans  to
 poor  peasants  ९23]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  asum  not  excee-
 ding  Rs.  500  in  respect  of  Agri-
 cultural  Development  be  reduced
 by  Rs.  100.”

 [Misappropriation  of  public
 funds  by  the  officials  in  the  De-
 partment  of  Agriculture  (24)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  Agricul-
 tural  Development  be  reduced  by
 Rs.  100.”

 [Failure  to  supply  of  fertilisers
 to  the  peasants  at  the  cheap  rates
 (25))

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  Agricul-
 tural  Development  be  reduced  by
 Rs.  100.”

 [Failure  to  take  steps  for  the
 improvement  in  the  sugar  cane
 production  (26)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  Agricul-
 tural  Development  be  reduced  by
 Rs.  100.”

 (Failure  to  abolish  land  revenue
 despite  repeated  assurance  given
 to  the  public  (27)
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  8,90,000  in  respect  of
 Industries  be  reduced  by  Rs.  100.”

 [Failure  to  develop  new  _in-
 dustries  in  eastern  Uttar  Pra-
 desh  (28)  र
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  8,90,000  in  respect  of  In-
 dustries  be  reduced  by  Rs.  100.”

 [Plight  of  small-scale  industries
 for  want  of  encouragement  from
 the  Government  (29)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  8,90,000  in  respect  of
 Industries  be  reduced  by  Rs.  100.”

 {Closure  of  large  scale  hand-
 looms  for  want  of  yarn  at  control
 rates  and  credit  facilities  (30)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  8,90,000  in  respect  of
 Industries  be  reduced  by  Rs.  100.”

 [Absence  of  agro-industry  in
 the  State  (31)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  8,90,000  in  respect  of
 Industries  be  reduced  by  Rs.  100.”

 [Financial  difficulties  of  small
 scale  industries  (32))
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,00,31,400  in  respect
 of  Capital  Outlay  on  public  works
 be  reduced  by  Rs.  100.”

 [Failure  to  construct  road  from
 Babatpur  Chamubani  to  Anai,
 District  Varanasi  (33)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,00,31,400  in  respect  of
 Capital  Outlay  on  public  works  be
 reduced  by  Rs.  100.”

 {Failure  to  construct  road  from
 Kutcheri  to  Sindhora  in  Varanasi
 District  (34)]
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,00,31,400  in  respect  of
 Capital  Outlay  on  public  works
 be  reduced  by  Rs.  100.”

 [Failure  to  construct  road  from
 Phulpur  to  Cholapur,  District
 Varanasi  35))

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,00,31,400  in  respect  of
 Capital  Outlay  on  public  works  be
 reduced  by  Rs.  100.”

 [Failure  to  construct  Pancha-
 kosi  road  in  Varanasi  region  (36)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,00,31,400  in  respect  of
 Capital  Outlay  on  public  works
 be  reduced  by  Rs.  100.”

 [Failure  to  construct  road  from
 Basani  to  Kathirawan  in  Vara-
 nasi  District  (37)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,00,31,400.  in  respect  of
 Capital  Outlay  on  public  works
 be  reduced  by  Rs.  100.”

 [Failure  to  construct  road  from
 Kuwar  to  Rampur,  District
 Varanasi  (38)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,00,31,400  in  respect  of
 Capital  Outlay  on  public  works  be
 reduced  by  Rs.  100."

 [Failure  to  construct  road  from
 Babatpur  to  Rameshwar  in  Vara-
 nasi  District  (39)]

 SHRI  SARJOO  PANDEY  (Ghazi-
 pur)  :  I  beg  to  move  :

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  ensure  law  and  order
 in  the  State  (42))
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Firing  by  the  bureaucratic  ad-
 ministration  of  the  State  (43)]

 SHRI  5.  M.  BANERJEE  (Kanpur)  :
 I  beg  to  move  :

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Deterioration  in  law  and  order
 situation  (44)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  Edu-
 cation  be  reduced  by  Rs.  100.”

 [Need  for  revision  of  pay  scales
 of  Secondary  and  Primary  tea-
 chers  (45)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 Medical  be  reduced  by  Rs.  100.”

 (Working  of  various  hospitals
 in  Uttar  Pradesh  (46)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  8,90,000  in  respect  of
 Industries  be  reduced  by  Rs.  100.”

 [Need  for  establishment  of  more
 industries  in  Eastern  Uttar  Pradesh
 (47)

 “That  the  Demand  for  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  300  in  respect  of  Scheduled
 and  Backward  Classes  be  reduced
 by  Rs.  100.”

 [Problems  of  Scheduled  and
 Backward  Classes  in  Uttar  Pra-
 desh  (48)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  26,00,000  in  respect  of
 Irrigation  Establishment  be  reduced
 by  Rs.  100.”
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 [Shri  S.  M.  Banerjee]
 [Need  for  proper  small  irri-

 gation  facilities  in  Uttar  Pradesh
 (49)

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excec-
 ding  Rs.  26,00,000  in  respect  of
 Irrigation  Establishment  9  re-
 duced  by  Rs.  100.”

 [Need  for  reduction  in  elec-
 tricity  rates  for  irrigation  pur-
 poses  (50)}

 SHRI  MAHANT  DIGVIJAI  NATH
 (Gorakhpur)  :  1  beg  to  move:

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  implement  the
 schemes  adopted  by  the  National
 Crime  Prevention  Week  held  in
 New  Delhi  in  April,  1968  (51)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 {Failure  to  expand  the  fire
 services  in  the  State  (52)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  take  proper  and
 adequate  action  against  the  guilty
 police  officials  (53
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  check  the  growing
 expenditure  on  the  Police  Force
 in  the  State  (64))
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100."

 {Failure  to  check  malpractices  in
 police  (55)]
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 (Failure  to  check  the  anti-
 social  and  communal  elements
 in  the  State  (56)]*  .
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  reduce  the  number
 of  high  police  officers  in  the.
 State  (7)
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  in  checking  commu-
 nal  riots  in  the  State  (58)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 {Failure  to  check  increasing
 cases  of  burglary  and  robbery
 in  the  State  (59)]
 “That  the  Demand  for  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  check  increasing
 cases  of  thefts  in  the  State  (60)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  give  incentive  to
 the  efficient  and  hardworking
 police  officials  (61))
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  of  the  law  and  order
 in  the  State  particularly  in  Meerut,
 Allahabad  and  Gorakhpur  (62)]
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excec-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  check  the  increa-
 sing  incidence  of  crime  in  the
 State  (63)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  implement  the  re-
 commendations  of  the  Police
 commission  (64)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Police  firing  on  innocent  pub-
 lic  in  the  State  (65)}”
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  liquidate  the  gangs
 of  decoits  in  the  State  particu-
 larly  in  Deoria  and  Gorakhpur
 areas  (66)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  make  proper  police
 arrangements  at  the  Ardh  Kumbh
 Mela  at  Hardwar  (67)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  of  the  special  drive
 launched  by  the  Police  to  recover
 illicit  firearms  and  other  weapons
 (68)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”
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 [Failure  for  not  equipping  the
 Police  Force  and  Police  Stations
 with  the  latest  equipments  such
 as  telephones,  vehicles  and  F.P.B.
 (69))

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  implement  the  re-
 commendations  of  the  Confe-
 rence  called  by  the  Governor  of
 Uttar  Pradesh  on  the  19th  July,
 1968  relating  to  maintenance  of
 law  and  order  in  the  State  (70)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  for  not  creating  a  post
 of  Chief  Fire  Officer  in  Gorakh-
 pur  (71)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Failure  to  pay  the  salaries
 of  the  primary  school  _  teachers
 for  the  last  six  months  (72))

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  educa-
 tion  be  reduced  by  Rs.  100.”

 [Non-payment  of  dearness  _al-
 lowances  to  university  teachers
 (73)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Non-revision  of  scales  of  pay
 and  dearness  allowances  of  the
 non-teaching  staff  of  the  universi-
 ties  since  1947  (74)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”
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 (Shri  Mahant  Digvijai  Nath]
 [Non-revision  of  pay  scales  of

 the  instructors  of  the  Varanesya
 Sanskrit  Vishwavidyalya,  Vara-
 nasi  since  1947  (75))
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Non-revision  of  scales  of  non-
 teaching  staff  of  non-Govern-
 ment  aided  degree  colleges  since
 1952  (76)}

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Failure  for  not  setting  up  any
 L.  T.  and  C.  T.  in-Service  Con-
 densed  Training  Courses  (77)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Failure  for  not  making  any
 provision  regarding  free  supply of  books  to  the  students  (78)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  bejreduced  by  Rs.:,100.”

 {Favouritism  in  admission  to
 colleges  particularly  in  science
 (79))
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Failure  for  not  setting  up farmers  education  pilot  projects at  Gorakhpur  (80)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Failure  for  not  fully  popula-
 Tising  education  in  the  eastern
 districts  of  Uttar  Pradesh  (81)]
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 “That  the  Demand  for a  Supple-
 mentary  Grant  of  3  sum  not
 exceeding  Rs.  1,800  in  respect  of
 education  be  reduced  by  Rs.  100.”

 [Failure  to  open  more  schools
 and  colleges  in  the  State  to  meet
 the  demands  of  students  seeking
 admission  for  further  studies  (82))
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  educa-
 tion  be  reduced  by  Rs.  100.”

 [Need  for  opening  more  medi-
 cal,  agricultural  and  engineerin
 colleges  in  the  State  (83)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Need  to  pay  more  attention
 towards  sports  in  the  State  in
 the  schools  and  colleges  (84),
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  education
 be  reduced  by  Rs.  100.”

 [Need  to  popularise  N.C.C.  in
 the  schools  and  colleges  (85)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”

 [Failure  to  construct  approach
 roads  to  over/under  bridges  at
 the  railway  level  crossing  in  the
 State  (86)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”

 (Failure  to  upgrade  the  manned
 railway  level  crossings  ॥  the
 State  (87)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of

 ublic  works  met  from  revenue  be
 reduced  by  Rs.  100.”
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 {Failure  for  not  revising  the
 rate  for  annual  average  allotment
 for  the  maintenance  of  communi-
 cations  in  Uttar  Pradesh  (88)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”

 [Failure  to  repair  the  bus  road
 on  Gorakhpur-Azamgarh-Allaha-
 bad  route  (89) -
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”

 {Failure  to  construct  an  over
 bridge  on  the  river  Tons  (90)]
 “That  the  Demand  for  a  Supple-

 mentry  Grant  of  a  sum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”

 [Need  to  expand  the  Fruit
 Preservation  and  Canning  In-
 stitute  at  Gorakhpur  (91)
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  asum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue  be
 reduced  by  Rs.  100.”

 (Necd  to  construct  additional
 fertilizer  godowns  at  Gorakhpur
 (92)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”

 [Need  to  connect  Gorakhpur
 with  all  the  National  Highways
 in  the  eastern  Zone  of  the  country
 (93)
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”
 36—4  LSD/68
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 [Need  to  connect  Gorakhpur
 with  all  the  important  towns  of
 the  country  by  the  National
 Highways  (94)]
 “That  the  Demand  for  a  Supple

 mentary  Grant  of  a  sum  not  excee”
 ding  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”

 [Need  to  widen  the  roads  in
 the  Gorakhpur  city  (95)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  2,45,59,300  in  respect  of
 public  works  met  from  revenue
 be  reduced  by  Rs.  100.”

 [Need  to  have  more  children
 parks  in  Gorakhpur  (96)]

 SHRI  OM  PRAKASH  TYAGI
 (Moradabad)  :  I  beg  to  move  :

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-

 respect  of
 Police  be  reduced  by  Rs.  100.”

 {Police  high  handedness  and
 atrocities  in  the  State  (97)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Failure  to  maintain  law  and
 order  in  the  State  (98)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Negligence  shown  to  Harijans
 in  recruitment  to  Police  (99)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  1,800  in

 eg
 of  edu-

 cation  be  reduced  “by  Rs.  100."

 {Failure  to  give  adequate  pay
 to  teachers  (100)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  18,00  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”
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 [Shri  Om  Prakash  Tyagi]

 [Re-imposing  English  on  stu-
 dents  (101)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Absence  of  moral  education
 in  the  education  system  (102)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  asum  not  exceeding
 Rs.  1,800  in  respect  of  education
 be  reduced  by  Rs.  100."

 [Absence  of  Indian  culture  in
 education  (103)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 {Negligence  shown
 India’s  proud  ancient
 in  education  (104)]

 towards
 history

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 [Inadequate  number  of  doctors
 in  hospitals  (105)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  400  in  respect  of  animal
 husbandry  and  fisheries  be  reduced
 by  Rs.  100.”

 {Lack  of  attention  towards  im-
 proving  the  breed  of  bovine
 family  (106)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  400  in  respect  of  animal
 husbandry  an@  fisheries  be  reduced
 by  Rs.  100.”

 [Failure  to  protect  cows  (107))
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of a  sum  notexceeding
 Rs.  300  in  respect  of  scheduled
 and  backward  classes  be  reduced
 by  Rs.  100,"
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 [Failure  in  improving  the  con-
 dition  of  Harijans  and  _,other backward  classes  (108)]

 SHRI  MAHANT  DIGVIJAI  NATH:
 I]  beg  to  move  :

 “That  the  Demand  for  a  Supple-
 mentary  Grant  ofa  sum  not  exceec-
 ing  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 [Need  for  opening  more  hos-
 pitals  in  the  State  and  particu-
 larly  in  the  Eastern  Districts  of
 Uttar  Pradesh  (119)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  exceed-
 ing  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 [Need  to  increase  the  num-
 ber  of  beds  in  the  existing  hospitals
 in  the  State  (120)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 [Need  to  equip  all  the  hospi-
 tals,  in  the  State  with  the  latest
 equipments  of  all  types  (121)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100."

 {Failure  on  the  part  of  the  Gov-
 ernment  for  not  taking  full  steps
 to  eradicate  Malaria  (122)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 {Inhuman  treatment  _  being
 meted  by  the  patients  in  Govern-
 ment  hospitals  and  dispensaries
 in  the  State  (123)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100,”
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 [Need  for  opening  more  Medi-
 cal  colleges  in  the  State  and
 particularly  in  Gorakhpur  (124)}
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 {Need  to  take  measures  to
 improve  the  public  health  in  the
 rural  areas  in  the  eastern  dis-
 tricts  of  Uttar  Pradesh  (125)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 [Lack  of  adequate  medical  faci-
 lities  for  women  patients  in  rural
 areas  of  the  State  (126)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-

 ing  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 a

 [Making  adequate  provisions  for
 the  supply  of  medicines  in  the
 hospitals  (127)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 [Need  to  appoint  special  squads
 to  check  the  sale  and  thefts  of
 medicines  from  the  hospitals  (128)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 [Discourteous  attitude  of  the
 doctors  in  the  Government  hos-.
 pitals  towards  patients  (129))

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  15,22,300  in  respect  of
 medical  be  reduced  by  Rs.  100.”

 [Need  to  give  incentives  to
 medical  practitioners  of  the  other
 States  to  come  to  Uttar  Pradesh
 (130)]

 BHADRA  4,  1890  (SAKA)  1968-69  1822

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect.  of  agri-
 cultural  development  be  reduced
 by  Rs.  100.”

 [Failure  on  the  part  of  the
 Government  for  not  making  ade-
 quate  provision  for  irrigation  in
 the  eastern  districts  of  Uttar  Pra-
 desh  and  particularly  in  Gorakh-
 pur  (131)
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Failure  on  the  part  of  the  Gov-
 ermment  for  not  making  pro-
 vision  for  tube  wells  in  eastern
 districts  of  Uttar  Pradesh  and
 particularly  in  Gorakhpur  (132)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100."

 [Failure  on  the  part  of  the
 Government  for  not  providing
 Egyptian  cotton  seeds  to  the
 farmers  (133)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  9८  reduced
 by  Rs.  100.”

 [Need  to  provide  better  seeds
 to  the  farmers  (134)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Need  to  provide  better  seeds
 of  sugar  cane  to  the  farmers
 for  growing  sugar  cane  (135)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”
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 [Need  to  distribute  waste-land
 to  the  landless  and  poor  pea-
 sants  (136)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respet  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Need  to  provide  facilities  of
 loans  to  farmers  (137)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  ८206८
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Failure  on  the  part  .of  the
 Government  in  supplying  of  ferti-
 lisers  to  the  farmers  in  adequate
 quantity  and  at  cheap  rates  (138)]

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Need  to  save  the  farmers  from
 the  money-lenders  debts  (139)  ]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Need  to  take  steps  to  save  the
 agricultural  land  from  soil  erosion
 in  the  State  particularly  in  eastern
 districts  of  Uttar  Pradesh  (140)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agri-
 cultural  development  be  reduced
 by  Rs.  100.”

 [Need  to  purchase  the  yields
 of  the  farmers  by  the  Govern-
 ment  at  reasonable  rates  (141)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 AUGUST  26,  1968
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 (Need  to  make  arrangements
 for  the  supply  of  healthy  bulls
 to  the  farmers  (142)]

 SHRI  RAGHUVIR  SINGH  SHA-
 (Baghpat):  1  beg  to  move  :

 “That  the  Demand  for  a  Supple-
 mentary  Grant  ofa  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Transferring  Government  offi-
 cials  under  pressure  of  political
 parties  (144)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Reversing  important  decisions
 taken  by  U.  F.  Government  for
 political  reasons  (145)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  26,55,900  in  respect  of
 Police  be  reduced  by  Rs.  100.”

 [Transfer  of  Government  offi-
 cials  to  benefit  a  particular  party
 in  the  coming  elections  in  the
 State  (146)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Need  to  maintain  independent
 status  of  Chief  Inspector  of  San-
 skrit  (147)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800,  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 [Need  to  pay  attention  towards
 teachers’  demands  relating  to  their
 pay  (148))
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  1,800  in  respect  of  edu-
 cation  be  reduced  by  Rs.  100.”

 (Making  English  compulsory  in
 Intermediate  (149)]
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 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Failure  to  provide  relief  in
 flood-affected  areas  (150)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respct  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Failure  to  save  crops  from
 floods  (151)
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 {Failure  in  removing  the  shor-
 tage  of  water  in  eastern  Yamuna
 canal  (152)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Non-availability  of  water  to
 farmers  in  a  proper  manner  due
 10  reconsolidation  of  land-hold-
 ings  (153)]
 “That  the  Demand  for  a  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 (Putting  burden  if  permanent
 tariff  in  addition  to  electricity-
 tax  on  farmers  for  tube-wells
 (154)]
 “That  the  Demand  fora  Supple-

 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Failure  in  providing  power
 connections  for  tube-wells  to  far-
 mers  years  after  their  sanction
 (155)}

 BHADRA  4,  1890  (SAKA)  1968-69  1826

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  excee-
 ding  Rs.  500  in  respect  of  agricul-
 tural  development  be  reduced  by
 Rs.  100.”

 [Failure  in  ending  corruption
 rampant  in  electricity  depart-
 ment  (156)]

 MR.  DEPUTY-SPEAKER  :  The
 Supplementary  Demands  and  the  cut
 motions  are  now  before  the  house.

 श्री  ओम  प्रकाश  त्यागी  (मोरादाबाद):

 की  आत्मा  है।  उत्तर  प्रदेश  भारत  की
 राजनीति  की  गतिविधियों का  एक  केन्द्र
 रहा  है।  लेकिन  आज  मुझे  बहुत  दुख
 के  साथ  कहना  पड़ता  है  कि  जो  उत्तर
 प्रदेश  साम्प्रदायिकता  जातीयता  और
 परान्तीयता से  ऊपर  उठ  कर  काम  करता
 रहा  है,  जो  भारतवर्ष  के  स्वतंत्रता  आपदा-
 लग  की  आत्मा  बन  कर  कार्य  करता  रहा
 है,  वही  प्रान्त  स्वतंत्रताप्राप्ति के  बाद
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 और  गांव  बिल्कुल  उसी  रप  में  पड़े  हुए

 गांवों  की  अवस्था  और  शहरों  की  अवस्था
 में

 18.03  HRS.
 [SHRI  VASUDEVAN  NAIR  in  the

 chain)

 को  परन्तु  उन्होंन ऐसा  नहीं  किया।

 उत्तर  प्रदेश  की  सरकार  ने  अपनी  योजनाओं
 में  मूलभूत  भूल  की  है। इस  लिए
 वह  इन  ग्रांटों  को  मांगने  की  अधिकारिणी

 नहीं  है।

 आप  उत्तर  प्रदेश  की  आर्थिक  अवस्था
 को  देखें।  भारतवर्ष  के  प्रत्येक  आदत  ने
 इन  बीस  बरसों  में  प्रगति  की  है  परन्तु
 उत्तर  प्रदेश  ने  क्या  किया  है,  इसका
 थोड़ा  सा  चित्र  मैं  आपके  सामने  उपस्थित
 करना  चाहता  हें।  1966-67  में  प्रति
 व्यक्ति  आय  1950-51  की  तुलना  में
 दस  प्रतिशत  वहां  कम  हुई  है।  समुचय
 देश  में  इस  अवधि  में  प्रति  व्यक्ति  आय

 38  प्रतिशत  बढ़ी  है  जबकि  उत्तर  प्रदेश
 में  बह  दस  प्रतिगत  कम  हुई  है।  इसके
 अलावा  1960-6.  में  प्रति  व्यक्ति  आय
 जहां  उत्तर  प्रदेश  में  तीन  प्रतिशत  ही
 बढ़ी  हैं  वहां  राष्ट्रीय  प्रति  व्यक्ति  आय
 चौदह  प्रतिशत  तभी  है।  इस  प्रकार  से

 AUGUST  26,  1968

 की  जिन  प्रान्तों  के  लोगों  का  केन्द्र  पर

 सभापति  महोदय:  अब  आप  दो  तीन
 मिनट  में  समाप्त  करने  की  कोशिश  करें।

 आ  ओम  प्रकाश  त्यागी  :  हमारी  पार्टी
 का  समय  पंद्रह  मिनट  है।  में  घड़ी  बराबर
 देख  रहा  हू  मैंने  तो  अभी  शुरु  किया  है।

 उत्तर  प्रदेश  की  पापुलेशन  भारत  के
 किसी  भी  भ्रान्त  से  ज्यादा  है।  वहां  आठ

 करोड़
 की

 जन  संख्या  है।  वहां  की  समस्यायें

 केन्द्रीय  सरकार  अपनी  भल  का  सुधार



 1829  DS.G.  (U.P.)

 हमारे  सामने  आई  है।  वहां  1960  में
 पुलिस  आयोग  की  नियुक्ति  की  गई  थी
 और  उस  कमिशन  ने  उत्तर  प्रदेश  की
 जन  संख्या  और  बढ़ने  हुए  अपराधों  को
 सामने  रखते  हुए  इस  बात  की  सिफारिश
 की  थी  कि  थानों  की  संख्या  830  से
 बढ़ा कर  1013  कर  दी  जाए  उसने
 यह  भी  सिफारिश  की  थी  कि  सब  इंस् पैक-
 टे  की  संख्या  बढ़ाई  जाए।  उसके  अनुसार
 प्रथम  चरण  में  160  सब  इंस्पैक्टर  बढ़ाये
 गए,  240  हैड  कांस्टेबल  बढ़ाये  गए  और
 1900  सिपाही  बढ़ाये  गये।  दूसरे  चरण
 में  247  सब  इंस्पैक्टर बढ़ाये  गये,  47

 हैड  कांस्टेबल बढ़ाये  गये  और  497

 सिपाही  बढ़ाये  गये।  इनकी  संख्या  को  फिर
 बढ़ाने  की  अब  मांग  की  गई  है  कि  219
 हैड  कांस्टेबल बढ़ाये  जाये  और  536

 सिपाही  बढ़ाये  जायं।  इस  सारी  बढ़ोतरी
 के  बाबजूद  भी  आप  देखें  कि  उन्होंने
 अपने  आपको  किस  योग्य  साबित  किया
 है?  जो  आंकड़े  हमारे  सामने  हैं  उत्तर
 प्रदेश  के  ला  एंड  आर्डर  के,  उन  से

 से  आता  हूं।  वहां  सूरज  छिपने  के  पश्चात्‌
 कोई  भी  भला  आमदी  सड़क  पर  जाने  में
 भय  खाता  है।  1967  रें  उत्तर  प्रदेश
 में  ला  एंड  आर्डर  की  क्या  स्थिति  थी?
 वहां  1793  तो  डकैतियां  पड़ीं;  2658

 लूट  के  केसिस हुए  2786  हत्याये  हुई
 6970  दंगे  और  धोखा  धड़ी,  वर गल री

 के  38678  केसिस  हुए  V  वहां  ला  एंड
 आर्डर  की  कैसी  स्थिति  है  उसका  अनुमान  आज
 जो  ध्यानाकर्षण विषय  सदन  में  आया
 था  उससे  लगाया  जा  सकता  है।  गोंडा
 जिले  में  तोला  भात पुरवा  के  हथियागढ़
 गांव  के  युवक  को  पुलिस  द्वारा  अपनी  मां
 के  साथ  सहवास  करने  को  बाध्य  किया
 गया  और  जो  कुछ  हुआ  उसको  जबान
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 कह  नहीं  सकती  है।  मैं  तो  कहेंगी  कि
 जिन  पुलिस  अफसरों  ने  यह  कांड  किया
 गोंडा जिले  में  उन  को  गोली से  मार

 देना  चाहिये  उन्होंने  भारतीय  संस्कृति  के
 बिल्कुल  विपरीत  आचरण  किया  है।  माता  और
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 [at  ओम  प्रकाश  त्यागी]
 मर  रहे  हैं,  लेकिन  उन  के  इलाज  की
 कोई  व्यवस्था नहीं  है।

 जहां  तक  खेती  और  सिंचाई  का
 सम्बन्ध  है,  उत्तर  प्रदेश  में  कुल  भूमि
 523  लाख  एकड़  है,  जिस  में  से  खेती  430

 लाख  एकड़  में  हो  रही  है।  सिंचाई  की
 स्थिति  यह  है  कि  1966-67  में  129.71

 लाख  एकड़  भूमि  में  सिंचाई  की  व्यवस्था
 थी  और  1967-68  में  131.5  लाख

 एकड़  भूमि  में  सिंचाई  की  व्यवस्था  की
 जायेगी।  जहां  तक  नलकूपों  का  सम्बन्ध
 है,  पहली  पंच-वर्षीय  योजना  में  4,759
 ट्यूबवेल, दूसरी  योजना  में  6,668  ट्यूब-
 वेल,  तीसरी  योजना  में  8,271  ट्यूबवेल
 लगाए  गए  और  चौथी  पंचवर्षीय योजना
 में  3111  ट्यूबवेल  लगाने  का  लक्ष्य

 रखा  गया  है।  लेकिन  आप  देखें  कि  ट्यूब-
 वेल्ज़  की  संख्या  में  किस  प्रकार  वृद्धि  हुई
 है।  पहली  योजना  में  2416  ट्यूबवेल
 लगाये  गये,  दूसरी  योजना  में  1909
 तीसरी  योजना  में  1601  और  चौथी
 योजना में  केवल  840  ट्यूबवेल लगाए
 गए। जो  तीन  हजार  नलकूप  संवाद
 सरकार  द्वारा  लगाए  गए  थे,  वे  बिजली  के
 कनेक्शन  के  अभाव  में  आज  बन्द  पड़े  हुए  हैं।

 शिक्षा  के  सम्बन्ध  में  उत्तर  प्रदेश  में
 बहुत  पक्षपात  चल  रहा  है।  नियमों  के

 सदस्यों  ने  हिन्दी  में  शपथ  लेने  से

 इन्कार  किया  |  इस  पर  कानून  को  बदल  कर
 डिस्ट्रिक्ट  मेजिस्ट्रेट  करा  शपथ  दिलाई  गई।

 अभी  एक  माननीय  सदस्य  नैतिक  शिक्षा

 ज
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 होना  चाहिए।  इन  की  दृष्टि  में  डंडा
 ही  एक-मात्र  उपाय  है  एक  व्यक्ति  को

 ईमानदार  बनाने  का  बह  कहते  हैं  कि
 आज-कल  जो  अत्याचार और  अनुशासन-
 हीनता  व्याप्त  है,  ग़रीबी  ही  उस  का  एक
 कारण  है।  तो  फिरेंग ेवे  यहनारा  क्यों
 लगाते  हैं  कि  “पूंजीपतियों  का नाश हो”?
 मैं  कहना  चाहता  हं  कि  गरीबों  में  तो

 ईमानदार  मिल  भी  जायेंगे,  लेकिन  पूंजी-
 पतियों  में  एक  परसेंट  भी  ईमानदार
 नहीं  मिलेंगे।  इस  लिए  नैतिक  शिक्षा  की
 भी  बहुत  आवश्यकता है।  उत्तर  प्रदेश
 की  सरकार  इस  सम्बन्ध  में  अपने  कर्त्तव्य
 पालन  में  असफल  रही  है।  इस  लिए
 मैं  इन  मांगों  का  विरोध  करता  हें।

 MR.  CHAIRMAN:  I  would  request
 the  hon.  members  to  be  very  brief  be-
 cause  the  total  time  allotted  is  only
 two  hours.  '/nterruption)

 AN  HON.  MEMBER:  Be  liberal.

 MR.  CHAIRMAN:  How  can  I  be  li-
 beral  when  the  total  time  allotted  is  only
 two  hours  to  discuss  the  biggest  State
 in  India.  The  Chair  is  helpless  in  the
 matter.  Of  course.  the  House  can  de-
 cide  to  have  more  time  and,  I  think,
 that  can  be  taken  up  tomorrow.  Now
 we  have  very  little  time  left.  There  are
 so  many  members  who  have  sent  up
 their  names.  Therefore,  I  would  re-
 quest  the  members  to  be  very  brief.

 Mr.  Satya  Narayan  Sinha.

 st  सत्य  नारायण  सिंह  (वाराणसी: :
 सभापति  महोदय,  इस  सदन  में  जब  कभी
 उत्तर  प्रदेश  पर  कोई  बहस  होती  है,  तो
 उस  के  पिछड़ेपन  और  विकास  आदि  की
 समस्यायें  सरकार  के  सामने  रखी  जाती
 हैं।  जश्न  यह  है  कि  बीस  वर्ष  बीत

 जाने  के  बाद  भी  उत्तर  प्रदेश  जो  आबादी
 और  क्षेत्रफल की  दृष्टि  से  देश
 से  बड़ा  राज्य  है,  हर  एक  दृष्टि

 का  सब
 से  देश

 का  सब  से  पिछड़ा  हुआ  हिस्सा  क्यों  रह
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 गया  है।  इस  लिए  कि  उत्तर  प्रदेश  वालों
 ने  किसी  भी  प्रश्न  को  संकीर्ण  दृष्टि  से
 देखने  की  कोशिश  नहीं  की।

 कर  कांग  ढूंढ़ते  हैं,  लेकिन  वहां  भी  उन  को
 कोई  काम  नहीं  मिलता  है।  उस  राज्य
 का  विश्वास  करने  के  लिए  वहां  पर
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 13  तारीख को
 तव  की  तरफसे जिला  भर  के
 असामाजिक तत्वों  और  गुंडे  बदमाशों  को
 इकट्ठा  किया  गया। एक  तरफ़  तो

 प्रदर्शन  का  प्रचार  हो  रहा  था  और  दूसरी
 तरफ़  पुलिस  की  तरफ़  से  उस  का  विरोध

 गुंडों  को  इकट्ठा  किया  जा  रहा  था।

 जब  ः  तारीख  को  प्रदर्शन  थाने  पर  पहुंचा,
 तो  दूसरी  तरफ़  तमाम  असामाजिक तत्व
 और  गुंडे  लाठी-बल्लम ले  कर  प्रदर्शनकारियों
 के  खिलाफ़  खड़े  थे  मैदान  में और  ढाई
 घंटे  तक  लगातार  बदअमनी  पैदा  कर  रहे  थे।

 गया  और  वहां  पर  अदर्शन  किया  गया,
 तो  उस  के  ख़िलाफ़  भी  सैकड़ों  गुंडे
 इकट्ठे  कर  के  लाठी-बल्लम ले  कर  उन
 पर  हमला  करने  की  तैयारी  की  गई।
 मैजिस्ट्रेट  और  एस०  एस०  पी०  के  मौके  पर
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 करता  है,  कुछ  फल  देने  की  कोशिश  करता
 है  तब  जनता  की  प्रजातंत्र  के  अन्दर  आस्था

 की  पूर्ति “करता  है,
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 रहे  हैं।  कालीन,  हम  जानते  हैं,  आज
 दुनिया  का  कोई  कोना  नहीं  है  जहां  पर
 कि  हिन्दुस्तान से  भेजा  नहीं  जाता  हो।
 वह  कालीन  का  उद्योग  आज  बरबाद  हो
 रहा  है।  उस  की  तरफ  इन  की  ओर  से
 कोई  ध्यान  नहीं  दिया  गया।  बड़े  उद्योग
 धन्धे  खोले  नहीं  गए,  जो  छोटे  मोटे
 उद्योग  धन्धे  उत्तर  प्रदेश  में  चल  रहे  थे
 वह  भी  धीरे  धीरे  मिट  रहे  हैं।  लाखों  लाख
 आदमी  बेकार  हो  कर  भूखों  मरने  के
 लिए  मजबूर हो  रहे  हैं।  मैं  चाहूंगा

 मती  सुशीला  रोहतगी  (बिल्हौर):
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 हमारी  आबादी  अब  हो  जायगी  और
 सारे  देश  में  जब  कि  पर  किलोमीटर 63

 भें  प्रति  व्यक्ति  इन्वेस्टमेंट  केन्द्र  की

 तरफ  से  सारे  देश  में  25  रुपया और
 27  रुपये  था  तो  उत्तर  प्रदेश  में  -वह  14-
 15  रुपये  रहा  है  और  तीसरी  योजना  में

 सारे  देश  में  पर  कैपिटा  इन्वेस्टमेंट  58
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 [श्रीमती  सुशीला  रोहतगी]
 जिसमें  कहा  गया  है  कि  पूरे  देश  में  करीब
 करीब  8  लाख  अपराध  होते  हैं, हर
 वर्ष  इन  में  से  करीब  8  लाख  अपराध

 बढ़ाया  जाय।

 नहीं  करना  चाहता  हूं  बल्कि  इस  अवसर
 पर  मैं  सरकार  के  सामने  और  सदन  के
 सामने  इस  बात  पर  जोर  डालना  चाहता
 हूं  कि  उन  पिछले  सालों  में  आर्थिक  दृष्टि-
 कोण  से  इस  प्रदेश  की  बहुत  उपेक्षा  हुई
 है;  लगातार एक  दो  सालों  से  te
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 एक  दो  योजनाओं  से  नहीं,  बल्कि  तीनों
 योजनाओं  के  अन्दर  इस  प्रदेश  की  उपेक्षा
 की  गई  है।

 1950-51  में  उत्तर  प्रदेश  की  प्रति
 व्यक्ति  आय  259.62  साथी थी  जब  कि

 सारे  राष्ट्र  की  अति  व्यक्ति आय  247.50
 रु  थी।  उस  के  मुकाबले में  1960-61
 में  उत्तर  प्रदेश  की  प्रति  व्यक्ति  आय
 घट  कर  249.88  रु० हो  गई  और
 1965-66  में  247  रु०  प्रति  व्यक्ति

 हो  गई  ।  इस  के  बाद  1966-67 में
 यह  और  ज्यादा  घट  कर  केवल  227  रु०

 प्रति  व्यक्ति रह  गई-अर्थात  1951  के
 बाद  से  लगातार  प्रति  व्यक्ति  आय
 घटती  गई  है,  जब  कि  देश की  आय
 जो  1950-51  में  247.50  रु०  थी,
 वह  1965-66  में  बढ़  कर  315  रु०

 प्रति  व्यक्ति  हो  गई  है।  इस  तरह  से

 आप  देखेंगे  कि  जहां  देश  की  अर्थ  व्यवस्था
 में  बढ़ोत्तरी  हुई  है,  हर  योजना  के  बाद
 उत्तर  प्रदेश  की  आय  घटनी  गई  है  और
 घटते  घटते  227  रु०  पर  पहुंच गई  है।

 तरफ़  से,  यद्यपि  हम  सन  1952  से  ज़ोर
 देते  आ  रहे  हैं,  खास  तौर  से  पिछड़े
 इलाकों  के  लिये  कहते  आये  हैं,  उस
 आदेश  की  उपेक्षा  की  गई  हैं।  पहली
 योजना  से  ले  कर  दूसरी  योजना  तक
 694  करोड़  रुपया  केन्द्रीय  सरकार  के
 दवारा  संचालित  जो  औद्योगिक  प्रोजेक्ट्स  थे,
 उन  में  लगाया  गया,  लेकिन  इन  दोनों
 योजनाओं  में  उत्तर  प्रदेश  में  कोई  भी
 पेट  नहीं  लगाया  गया,  एक  करोड़
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 [श्री  विश्व  नाथ  राय]  लगी  है  उससे  सिचाई  का  रेट  ऊंचा  हो
 हर  जिले  हैं।  वहां  पर  भी  जो  काम  जायेगी।  उस  लेवी  को  हटाया  जाना
 शुरू  थे  उनमें  ढिलाई

 आ
 गई  हैं।  एक  चाहिए  ताकि  सिचाई  के  काम  में  बाधा

 बात  मैं  पूर्वी  हिस्से  के  बारे  में  भी  कक  न  उत्पन्न  हो  अंतिम  बात  मुझे  यह
 दूंगो  गंडक  प्रोजेक्ट  है  उसको  तेज  कहनी  है  कि  नार्थ  इंडिया  में  एटामिक
 करना  चाहिए।  वह  केवल  उत्तर  प्रदेश  एनर्जी  का  एक  प्लान्ट  लेंगे  वाला  है।
 की  ही  योजना  नहीं  है  बल्कि  बिहार  की  में  समझता  हूं  उसपर  उत्तर  प्रदेश  का  ही  सबसे
 भी  है।

 26
 लाख  एकड़  भूमि  की  बिहार  ज्यादा  हक  है।  उत्तर  प्रदेश  के  पिछड़ेपन

 में  और  केवल  8  लाख  एकड़  की  सिंचाई  को  दूर  करने  के  लिए  इस  प्लान्ट  को
 उस  उत्तर  प्रदेश  में  इस  योजना  से  होगी।  वहां  पर  ही  स्थापित  किया  जाना  चाहिए
 जो  योजना  है  वह  आर्थिक  कठिनाइयों  के  ताकि  वहां  पर  बिजली  सस्ती  हो  सके  ।

 मूल  नि  किया  जायेगा  मशीनें  है,  24  तारीख  का,  जोकि  कानपुर  से
 पुरानी  होने  की  वजह  से

 उतनी
 निकलता  है।  इस  में  ज्ञासी  के  डी-आई०

 नहीं  होती  है  जितनी  नयी  मशीनों  के  जॉं  श्री  जोशी  का  बयान  छपा  है
 द्वारा  हो  सकती  है।  इसलिए  गन्ने  का
 जितना  मूल्य  निर्धारित  हो  सकता  है  उतना  डी०  आईजी० श्री  जोशी  ने  उत्तर
 नहीं  हो  रहा  है।  इसलिए  आवश्यकता  प्रदेश  की  अपराध  स्थिति  के  बारे
 इस  बात  की  है  कि  शुगर  इन्डस्ट्री  की  जो  में  बताते  हुए  कहा  कि  यहां  प्रति  दस
 मशीनें  पुरानी  हो  गई  हैं  उनको  माडर्नाइज  मिनट  में  एक  अपराध  होता  है।  देश

 करने  के  लिए  केन्द्रीय  सरकार  कुछ  लोन  में  होने  वाले  औसत  8  लाख  अपराधों  में
 का  इन्तजाम  करे  ताकि  वे  मशीनें  मिडनाइट  से  डेढ़  लाख  अपराध  केवल  उत्तर  प्रदेश
 हो  सकें  और  रिकवरी  बढ़  सके  और  में  होते  fa

 का  मूल्य भी
 ||  यह  तो  शांति  और  व्यवस्था  की  बात  है

 और  भ्रेसिडेन्ट  रूल  की  तारीफ  है।
 आखिर  में  मैं  एक  बात  और  कहना  (व्यवधान)...  24  तारीख को  झांसी

 चाहता  बिजली पप  कमिश्नरी के  डीआईजी श्री  जोशी  ने

 में  यह  क्त  कही  है  एक  प्रेस  कान्फेन्स  में।

 33  न  3:
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 ्  कि  अ  यह  4  है  कि
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 दी  जाए  तो  खेती  पैदावार

 बहुत  बढ़  सकती  है  लेकिन  सरकार  उसे
 देने  के  लिए  तैयार  नहीं  है।  मेरे  पास
 गवर्नर  साहब  का  पत्न  है  अगर  समय

 अपने  पत्न  में  लिखा  है  कि  अक्तूबर,  64

 तक  जितना  जमीनों  के  गांव  समाज  के
 पट्टे  हुए  हैं,  सब  कैंसिल  कर  दिए  जायेंगे,
 लेकिन  आजतक  ए+  पट्ठा  भी  कैंसिल

 38—4  LSD/68
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 [श्री सरजू  पाण्डेय]
 ने  कहा  था  लेकिन  आप  ने  उन  का
 आदर  नहीं  किया  ।

 इसी  तरह  से  उत्तर  प्रदेश  के  कर्मचारियों
 का  मामला  आया।  उन्होंने  जो  भी  सही
 किया  या  गलत  किया  लेकिन  हर  एक
 ने  कहा  कि  यह  उत्तर  प्रदेश  के  कर्मचारियों

 44  ड
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 मैं  जब  मुरादाबाद  गया  तो  मैं  ने  देखा
 कि  कलई  के  जो  बत्तन  बनाने  वाले  कारखाने दार

 हैं  उन के  ऊपर  तीन,  तीन  टैक्स  लगे  हुए  हैं।
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 हम  पैसा  देंगे  और  उसे  चलायेंगे।  खादी
 कमीशन  कहता  है  कि  अस्पताल  के  जिम्मे
 हमारा  रुपया  बकाया है  उस  को  हमें
 अदा  कर  दो  तब  हम  उसे  खोलेंगे  वरना
 बंद  कर  देंगे।  मैं  सरकार  से  और  आप

 -से  कहता  हें  कि  आप  लोग  इस  का  पता
 लगा  कर  बतलायें  कि  क्या  बात  है?
 पांच  लाख  की  बिल्डिंग  जिसमें  जनता  का
 पैसा  लगा  हुआ  है  वह  सारा  का  सारा
 नंद  है।

 इसी  तरीके  से  आप  पूर्वी  उत्तर  प्रदेश
 की  शोचनीय  हालत  को  देखिये।  आप
 भेरी  बात  को  जाने  दीजिये  लेकिन  वहां
 के  सम्बन्ध  में  यहां  के  एक  कांग्रेस  मैम्बर
 ने  ही  रो  रो  कर  वर्णन  किया  है  जिस
 पर  कि  वह  पटेल  कमिशन  बनाया  गया।
 लेकिन  उस  पटेल  कमिशन  की  एक  भी

 मांग  पूरी  नहीं  हुई।

 हमारे  गाजीपुर  में  गंगा  पर  पुल  बनाने
 की  मांग  हुई  लेकिन  क्या  हुआ?  पटेल
 कमिशन  ने  लिखा  1  इंदिरा  जी  से  डेपुटेशन
 मिला,  शास्त्री  जी  से  डैपुटेशन  मिला  लेकिन
 इस  सब  के  बावजूद  भी  आज  तक  उस
 पर  पुल  नहीं  दिया  गया। उस  जिले
 में  गंगा  पर  पुल  का  निर्माण  नहीं  हो
 सकता,  हमारे  वहां  पुल  नहीं  बनेगा  इस
 का  फैसला  राजनीतिक  तौर  पर  कर  लिया
 गया।  लेकिन  हम  ने  देखा  कि  जब  बक्सर
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 [श्री सरजू  पाण्डेय
 इसी  तरह  से  आप  ने  यह  फुड  कमिश्नर
 बना  दिये  और  न  जाने  और  क्या  क्या -
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 सरकार  ने  तय  किया  था  कि  अलाभकर
 जोतों  को  लगान  से  माफ़  कर  दिया  जायगा
 लेकिन  उस  को  आप  ने  लागू  कर  दिया
 है।  उसी  सरकार  ने  यह  निश्चय  किया
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 निर्माण  किया  जाना  बहुत  आवश्यक  है।

 MGIPCBE—S1—4  LSD/68—6-3-69—1010

 MR.  CHAIRMAN :  He  might  con-
 tinue  tomorrow.
 19.00  urs.

 The  Lok  Sabha  then  adjourned  till
 eleven  of  the  clock  on  Tuesday,
 August  27,  1968/Bhadra  5,  1890  (Saka).


